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lion. bie Mr. (. J. M Ohapafra, Nemher A 

131 eard X4r RK Sanantsinghar, J.d. ( 	tic or 

N1 	);Iflt 	1U 	\ 	 ;r 

csponucii t 

	

.; 	 iraYcr 	tor 
ieave dues and pro/i tege 

to the applicant on the basi o 
rreet calculation of quah fvnig ervi.ce 

furh& r If 	ar' 	fiz 1 on bit.. 
kiuna.4 quash Amiexure..A14 and direct 
to calcu ate the q uaii iing service from 
3.]. I9 t 	till retirement instead of 
I L12.1986. 1o31SU05 

3 	 PIcadnig for the above prayer have been taken 

paragraph. 5 2, 5 	d 5 .4 of the U A Wftich would show 

ant has iirc a: ;. 	nt d the 	 .or L ii 

i 	:tircment. anc ,'u )5c?UC1i \ 	 ou :j 

. 	ciitr rcgard.m 	first appont.ment. and 

fl 'if :i I., aftV .icn I or correction 01 serb entry of date 

PO ltnicBL }IC 	In1proached 1111."4 Tribunal for the 

relief TeeJTCd to above, 



-V 

4 	 ptmu, 11ICC to On, no!.ice ordered a counter 

statement has been tiled by the Rc'pondent-R aiiways 

denvirw the claim of the apphcant 111at lie. entered in ervice• 

OT was ippointed on Yj 19 	The It espoiidents Sole ICd 

in para-4 of the counter that the applicant was engaged as 

Sub'htHte Shed Khalasi (in I I 	1986 and while contimdn 

th he vva 	T•i ed emporaty 	 n I t) .4 1 	7 

I hert:.;t her 	c :4pph 	as ei].;./c 

1.( t i,,Ipt of,  tht,  ciluriter athJait the 

applicant has also flied a rcomder, in which it is stated that 

kespondents have admitted and submitted in their counter 

thai ultc,  date of initial appoinflIlefli of the applicant was 

wroniv mentioned in the Servi c Record as 3 7.  198 1 and 

tle 	sne has hcc:i recti tied as i 1 . 12 1 	. vhicli 	ouid 

it 	teoUv ptlrPoscfufl\ eorreeted the d.ac o eiitr 

into ;ervcc as 11 I 	instead of 3.7 	1 

7 	We have considered ific,  above plea of the 

ipphcaru in e>tenso iii the light of counter affidavit and we 

ec that nothing is tated in counter affidavit that tI-id -c is a 

wrong entry of his date of appointment. But we note from 

the SmOca ook of the qq,hcant that h is mh al appointment 



I 	2 196 asit s mentioned at page 1 i of the 

Service Record. The applicant iiever questioned the said 

entry iii the service record tiM the date o I his retirement on 

superannuation The pkadi.ngs ot the applicant do not show 

that anybody pw-posefufly corrected date of his entry in 

service and as to who is responsible for the said entry The 

On 	II1d taken in he p1eadins is that it was done b the 

Departnien The statement in the rejoulder that the 

J espon.dents have admitted the said Wrong entry, is not 

supported by any material. In the counter it has been rather 

specifically stated that the applicant was engaged as 

Substitute Shed Khaiasi on 11 .12.1986. 'this statement of 

the Respondents has not been refit ed by the applicant in the 

reomder No CODicniporancoi:1s docunient Ii as also been 

produced by the applicant showing that he was initially 

appoiiit.ed as Substitute Shed Khalasi we.f. 37.. 1981 

8. In this view of the matter, we hold that the 

apphcan.t has not. been able to prove that the date of his 

initial appomtmeni was 3.7 9 8 1 and the detennination of 

his entitlements was wrong Thcretbrc, the U,A is devoid of 

mcrt. 



OWCVCT. We 05 	f; hat if the applicant ha 

got any ease that there was any wror. g entry in his Service 

Record made by anybody, he may file a representation 

betre the Re'pondent No.2 for causing an inqu3ry to be 

made to find out as to whether anybody has intentionally 

and deliberately made any wrong entry in the Service 

Record of the applicant and for proceeding against the 

0 ii] ccr/( : Uei a! rcs)(ni b te tr the an eStich rep reentation 

c iicd ithiii one month from hclay efre the DR4 

(Respondent No.2), who shall cause an inquiry to he made 

in the matter and take a fmaj decision on the above said 

representation within a period of 3 (thice) months from the 

date of receipt of the said representation, it is also made 

c [ear dhat m such rcprcent at ion, the document or any record 

to sh w hat hi.s pieadln2 is correct shalt also be furnished by 

the applicant 

10 	With the above observation and direction, the 

C) A taiids disposed of No co1s 
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